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Date'éfidegision : This the: LOth day of June, 1997.
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Hon'ble Mr. Justlce - D.N.Baruah, V1ce Chalrman.

o A.le. 267 ‘of” 199b

ARamTBabhan‘&.14vOns;'¥ ' A
By?Avacate'Mr;}A?Ahmed.

«....Applicants

1

...Respondents

Unlon’of India & Ors.

. By Advocate.ﬁr, S.Ali, iearned Sr. C.G.s.C.

0.A. No. 280 of 1996. -

D.D.BhattacHdkjee & 31 oOrs.” e Eglicaﬁts

‘By Advbecate tr. A.Ahmed

~versus-
. Ly e
Unlon ot Indla & Ors.

ALY

Mrt}

....Respondents.

S.AliJ lcarned Sr.C.G.S.C.

'of 1997

v, .

Shrl’Harx Krlshna Mazumdar & 24 Ors. ...Applicanta

....Respondean.

y.Advocafefﬁr;\s Ali,‘Learned Sr.C.G.s.cC.

Sr1 Jatln Chandra Kalita & 19 Ors. .-..Npplicants.
“By Advocate Mr.'b;Ahmed.
_ ~versus--
it

S Union-of: Indla & Ors.

....Bgiggﬂgpnts

:sz Advocate Mr. S.Ali, learned Sr. C.G.S.C.
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. . The above applications - involve common

,=quest10n3ubf law -and. similar tacts therefoxe

we are
.dlsp051ng ,bf all the

appllcatlono‘ by this common
rder. The facts are,

EmployeeSAv serv1ng under the'  Detence

Theyeare_now posted in
state  that CenLralA
gave directions that

under the Detence

1sx of thezr dife, They<further ﬁtate

Government circulars and

emorandum the C1v111an Employees are entitled

.the beneflt ot Fleld Serv1ce Concess1oK//As

'_Lhe Government ieLter

No. 372/AG/PS
3Ka)'D(Pay)/Serv1ces dated 13.1. 1994

Lhe applicants
belng C1v111an Employees under the Def

oy

'.and .at, present poste

ence Department

d,inﬂNagaland are entitled to the

qf;nFleld’ Service Concession. 1In spite‘ ot

so.repeated

. Lo By S

....Resgondents

All‘<the applicants are Group III & 1V
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repeated“‘ﬁequeéts and - demands the respondents have
refused to give the said benefit. Hence the breéent}
applicatidn.
3. :‘ v We have heard learned counsel appearing .on
behalf of -the applicants and Mr. S.Ali, iearned Sr.
C.G.S.C. Learned counsel for the applicants submits

that" the present cases are covered by the decision of this

125 of AYos dated 24.5.1995. By the said order Chis

Trxbunal dlrectdd the respondents to give the benefit

above two Original Applications. The present
_appllcaan are ‘also similarlyvéituated and so -they .

are also entitled to" the said benefit. Learned

spite ot .repeated requests and demands respondents

5jdiécrininatbrbiut also unreasonable and unfair. Mg
.-Ali; “learned_~Sr.C.G.S{C. very  tairly concedes thnﬁ

'.this Tribunal

in similar facts and circumstances. of

'parties and

On hearlng the counsel for the

Wy

M o : _on perusal oi the records we aré of the” oplnlon LhaL

,LhP present cases are coverea by Lhe dcc1s;on of thu

ﬁrlbunal 'passed n O.A. Nos. 124795 and l/J/)) and
M e 5 e e e e gt Y

Tribunal namely, ~ the decision ot 0.A. Nos. 124 &

'of Fleld Bervice ConceSSLOns to the appllcants of .the

counsel for . the applicants, furthexr submits. that. in

‘have till now denied 'such. . benefit to the present

crwhich is not only arbitrary,

ntherefore we direct the respondents to pay Field_ 

e pae

Service Concession to ‘the present appllcanto. _This

...must
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‘must be done as early as possible at ‘any rate within

3 (three) months Lrom the date .of :eéeipt of the copy

of this order.

3
- 3 b’ The application is allowed.
N " 6. ' Considering . the entire . facts - and

- circumstances of the : case, however we make no order

as !to 7P5t5° :
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